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7524. SHRIMATI SUMATI 
OMON: Will the Minister of 
BDUCATION AND CULTURE be 
pleased to state : 

<a) whether it is a fact that a 
number of Xendriya Vidyalayas in 
Delhi aDd New Delhi are running 
without any proper and adequate 
driDkinl water, toilete and electricity 
facilities ; 

(b) if so, details thereof and 
Government·s reactions thereto ; and 

(c) whether Government propose 
to provide these facilities adequately 
and properly, if so, by when? 

THE ~ MINISTER OF STATE 
OP THE MINISTRIES OF EDUCA. 
TION AND CULTURE AND 
SOCIAL WELFARE (SHRIMATJ 
SHEILA KAUL) : <a) to (c) All 
Kendriya Vjdya.ayas in Delhi and 
New Delhi have been provided wi th 
driokin. water aud toilet facilities. 
However, to avoid fire hazard five of 
them have not been provided electri-
city as these Vidyalayas are function-
ing in tents. Electricity will be 
provided to these schools as soon 
as pucca/semi.pucca structures are 
ready for them. 

CeDtr.' Sehooll I. Deihl Without 
Adeqaate Perm •• cDt Building 

7525. SHRIMATI SUMATI 
ORAON Will the Minister of 
EDUCATION AND CULTURE be 
pleased to state : 

<a> whether it is a fact that .. 
munber of Kendri),a Vidyalayas in 
Delhi/New Delhi are runDin, without 
any adequate permancnt buiJdinas 
of their own : . 

(b) if 10. detail. tbereot and 
Oovernment" roaetlon. tbereto : 

Cc) whether it is also a fact 
that in some of the Kendriya Vidya. 
Jayss. the construction work of new 
buildings even thoulh havina com-
menced for twO years or now, remain 
either incomplete or suspended ; 

(d) ir so, details thereof and 
difficulties/constraints if any. in early 
completion thereof; and II. 

(e) will Oovernment provide all 
such Kendriya VidyaJayas with ade-
quate permanent sheds, if so. time-
frame proposed therefor 1 

THE MJNIS~rER OF STATE IN 
THE MINISTRIES OF E.DUCATION 
AND CUl.TURE /\ND SOCIAL WEL-
FARE (SHRIMATf SHEILA KAUL) : 
(a) and (b) Yes, Sir. Om of the 22 
Kcndriya Vidyalayas in Dclhi/N.:w, 
Delhi. f J arc not fu"nctioning in per-
manent buildings ,)f their own. Of 
these II Vidyalays, ,c, arc functioning 
in tents and S in barrncks. 

Action regarding transfer of land/ 
sanction of building plans clc. is be-
ing taken in re!;pcct of 8 Vidyalayas. 
The po~iti()n in rcmnmll18 three 
Vidyalaym; is as follows: 

Vishesh Kendriya Vidyalaya, 
Janakpuri, is to be shifted to its own 
permaneot building likely to be com-
pleted shortly; Kcndriya Vidyalaya. 
Jharoda Kalan, is already funotion-
ing in an adequate perman.:nt build-
in. belonging to the CRPF; and. 
Kendriya Vidyalaya, Badarpur, is a 
Project Sectors school and the 
Project Authorities are expected to 
provide a permanent buildinl for this 
VidyaJaya. 

(c) and (d) There is only OD~ AchooJ 
in Delhi whose building could 
not be completed due to a dispute 
with the contractor. The matter II ia 
tbe Court 01 Law. 




